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S/o. Veeraiah, age 60 Years,
Thonda village, Thirumalagiri Mandal'

Suryapet district, Telangana- 508223'
Mobile.No.9912166854,
Emaii: veiupalalarsaiait4)Smari.com a]ld (U2l others

Appllcantlsf
Versus

i. The Chairma,:,
State level Impact Assessment Authority (SEIAA),

Telangana State, Government of India, Ministry of
Environment, Forests, Climate Change, A-3,

Industrial Estate, Sanathnagar. Hyderabad-

5000 18, Tel,angana State.
Email: chairmanseiaat@gmail.com and ( I 2)

others
.....Reepondent(e)
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IN THE MATTEROF:

U Velupula Narsaiah,
S/o. Veeraiah. age 6O paq
Thonda viftage,'Itrirumalagiri Mandal,
Suryapet district, Telangana- 5Oa223.
Mobile.No.99 12 166854,
Email: velupalanarsaial@gmail.com

2l VelupulaRamal<rishna,
S/o. Venkaiah, age 45 years,
Thonda village, Thirumalagiri Mandal,
Suryapet district, Telangana- 508223.
Mobile. No.9948772372
Email: vehrpa.lara:rdaishn@gunil.com

3) Neerati Venteaae,
S/o.Soma Narsaiah, age 50 Years,
Thonda Village, Thirum alagiri Mandal,

Suryapet district, Telangana-S08223.
Mob.No.7O93060487
Email: velupalaramalrrishna@2mail.com

Apflfcen(:!
Ana

1. Thc Cheirmaa'
State lo,rel Impact Assessment Authority (SEIAA),

Telangana State, Government of India, Ministry of
Environlrent, Forcs'.,s, Climate Changc, A-3,

Industrial Estate, Sanathnagar, Hyderabad-
5000 f 8, Telangana State.
Email: chairmanseiaat@gmail.com

2. Tb. Icsbor Scoctar5rt
Telangana State Pollution Control Board,
Hyderabad, Telangana- 5000 1 8.

Landline. No. 040-23887518
Email: ms-tgpc(@telangana. go';.i;

BEFORE THE HOTBLE TATIOf,AL GREE.f, TRIBT'ITAL.
s(xrrHEtrtl zorE. cEltf,AI

ORICilITAL APPLICAIIOT rO,98 OF 2Oi'2
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3. The Joint Chief Environreental Engineer

Tnnal Ofrce, 25-35/ I 1, Tulasireddy cornplex,
2"d floor, Opp: Government ITI College, RC Puram,
Sangareddy district-5o2032, Telangana,
Mob.No. 9866776712
prnail; ss4 uhl tspc@telangqn4go\r.in.

4. The Principal Secretary,
Government of Telangana
Industries and Commerce Department (Mines-I),
Sft Floor, BRKR Bhawan, Secretariat,
Hyderabad, Tei;angana. Mobiie:
9848148485
Email: prlsecy-ind@telangana. gov.in

5. The Director of Mines and Geologr,
C overnment of Telangana
lvl3r honrc Sarovar Plaza,
Flat No.203 &2O4,2"d Floor, H.No.5-922,
Shapurwadi, Adarshnagar, Secretariat Road,
Hyderabad, Telangana.
Landline.No: MO 2322l7ffi
Email: directorminest@gmail.com

6. The Deputy Director of Mines and
Geologr, Hyderabad,
Govemment of Tel,angana
Hyderabad, Telangana.
Mob. No: 9440817784
Email: regddmg-hy@ediffmail.com

7. The Assistant Director of Mines and Geolog/,
Sur-vapet,
H.No.1-2-27O187/33/8, Krishnanagar
Colony, Road No.3, Suryapet-SO8213,
Suryapet Dist., Telangana state.
Mobile. No. 8 1066500 12,

Email: admgsuryape@gmail.com

8. The District Collector, Suryapet,
District Collectorate OfEce,
Suryapet-S08 2 13, Telangana.
Mob.No: 949372L234
Email: collector- srp@telangana. gov.in
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9. The Mandal Revenue Officer,
Munagala Mandal, Suryapet district-
508233, Telangana
Mobile.No: 9985021498

10.The Directff C,mcral,
Vigilance & Enforcement Department,
Govemment of Telangana, Hyderabad,
Telangana.
Mob.No.912121335s
Emalt dlrectolgYdn@gnal.com

I l.The Regional Vigilance & Enforcement Offcer,
Vigilance & Enforcement Department,
Govemm€nt of Telangana,
Nalgonda, Telmgana.
Mob.No.9121213355
Email: directorevdrr@gmail.com

12. Sri. G. Peddulu,
S/o. Kondaiatr, Rio. H.No.6 3,/4. Thonda Vfriagc-

Thirumalagiri Mandal, Suryapet district,
Telanga.na.
Mob.No. 9885414184

.Rerpoadent(sf
AXI)

f 3. M/s.Sri Balaji Stone Crusher,
Rep. by its proprietor Sri.G.Peddulu, S/o.Kondaiah,
R/ o. H. No. 6-3 / 4, Tlrronda Village, Thirumafagiri
Mandal, Suryapet District, Tclangana 508223.
Mobile.98854184

.....Impleaded propored
Rerpondent

\
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AITDITIOITAL RDFOR:r Of, BTII.ILT OF sth ,6t!i AilD 7b RESIFOTDETTSI.

1. It is submitted that earlier this olfice Technical StaII along with official of
Regional Vigilzngg and Enforcement O{ficer, Nalgonda unit have

inspected the stone crusher unit of M/s.Sri Balaji Stone Crusher located

in Thonda Villiage Thirumalagiri Mandal Sury-apet District on 03.02.2O18

and noticed that M/s.Sri Balaji Stone Crusher have not paid Seigniorage

fee for a quantity of 6341M3. In this connection t]le Regional Vigilsn6s 66

Enforcement Officer, Nalgonda unit has requested this office for

necess:rq/- action for c,ollection of Norma-l Seigniorage fce atrong with (5)

times penalty.

2. Accordingly this office has issued notice vide Demand Notice.No.

57 12 /RV&EO/SRPT/ 20 18, Dt 18.04.20 l8 $rrExIrIBIl to M/s.Sri
Balaji g1sr. Crusher for un-authorized stone and metal quantity of
6,341 M3 for payrnent of Normal Seigniorage Fee of Rs.4,75,575/- and 5

times penalty of Rs.23,77,87 5/- totalling an amount of Rs.28,53,450/-

under Rule 26(3xii) of Telangana State Mirror Mineral Corression Rules,

1966. Aggriwed by M/s Sri Balaji Stone Crusher has filed Revision

application before the Govt. of Telangana. In return, the Industries &
Commerce (Mines. 1) Department, Government of Telangana vide Memo

No. 2 528 / M. I(21 | 20 l8-4, DIO6.O9. 2O I 8 (ATTIXUIBIIf has dispoee of
the Revision Application, and issued orders that a personal hearing was

conductd on O7 .O7 .2O18 and examined t]le relevant documents filed

before the Revision Authority. After hearing the contentions of both the

parties and on perusal of rec-,ord, it is noticrd tlat they' (petitioner)

supplied the material to Government works in R&B Dept., and

Panchayat raj & Irrigation Dept., and they got supporting evidences for

the excessive quantity shown in the Demand Notice. Hence, it is directed

tlre Assistant Dinctor corrcerncd to verr$' and recorrcile the mattcr with
the evidences submitted by the Petitioner. Accordingly, the Engineering

Departments i.e., Executive Engineer, I.B Division Suryapet and the

District
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Panchayath Raj Engineer PIU Suryapet have submitted S.Fee deductions

for a quantity of 6340 M3 for Rough Stone and Road Metal. Subsequently

M/s Sri Balaji Stone Crusher has paid Normal Seigniorage Fee on the

difference quantity I M3 (6341 M3 - 6340 M3) of Stone & Metal. Hence

th€ total demanded quEntity 6341 M3 is covered un&r payment of work

bills.

3. It is submitted that the Government has issued G.O Ms No.23,

Dt.05.G.1999 (AXf,Itr(ITABIIII and as per which, in 6(V1 "the

Contractors will no longer be required from now onwards to produce

clearalce certificate from the Mines Department and Seigniorage charges

will be deducted by the concerned works department from the bills of t}re

contractora fur the rnaterials used on the works only", Further there are

No Govemment orders (G.O's) available in this exact relevant matter and

the same Government orders (G.O) are in force till today.

4. It is submitted that this office technical staff and Thasildar Thirumalagiri

Mandal have once again enquired about the Pit No.4 discontinued leased

area and accordingly conducted panchanama with the help of Local

villagers and also taken statement from the both petitioners i.e Sri Nerati

Venkanna S/o Soma Narsaiah and Sri Velupula Rama Krishna S/o

Venkaiah.

As per the Panchanama the punches have informed that the

excavated area at Pit No.04 (discontinued to the lease area) was done

1Syearc tnck try the local waddera people fot their livelihoort purp()s{: an(i

it is no way concerned to the quarry lease holder SriG' Peddulu

(ArclIExuRE rv|.

As per tlle petitioner Sri Nerati Venkama statement, that the Pit No'4

(diecontinued to the lease area) excavations were dorrc during the period

of earlier lease holder Sri S'Yellaiah and the same was excavated by the

local waddera people for livelihood purpose IAI|IIEIXURDVI'



As per the petitironer Sri Velupula Rama Krishna statement, that tllePit No.4 (discontinued to the lease area) excavations and period were noway concerned to the quarn/ lease holder Sri G.peddulu (tffIfEXURDVIl.
5. In this connection it is submitted ttrat the Government vide G.O MsNo.2B6, Dt.tt.O7.tg94(A[XErlrRf-tflIl 

of the industries and CommerceDepa.rtment has issued orders as per which certain exemptions wereissued professional waddera and wadderas Co_Operative society frompayment of seigniorage and issue free permits. Finally concluded forissue of leases/permits without collectftxr of seigrriorage fee froa theWaddera peoples.

--6--

Asst of Mines

Hence the report

Place: Suryapet
Dt: O4.O1.2023

illst, tl
$i:;?yApEr.
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GOVERNMENT OF TELANGANA

OFFICE OF THE ASST. DIRECTOR OF MINES AND GEOLOGY
SURYAPET

Subr Mines and Mirrerals - Office of the Asst. Director of Mines & Geology,
Suryapet - Inspection of Stone Crusher Unit located at Thonda Village,
Thirunatagiri Mandal Suryapet District of M/s.Sri B.l2l'i Stone Crusher,
hop: Sri.G.Peddulu by the Officials of the Regional Vigilance and
Enfo(:ement Office, Nalgonda unit - Requested to realized the evaded
amounts from above lease holders - Issue of Delnand Notice -
Regarding.

Ree- 1. RC.No: 123IRV&EOINLG/NR-[/2O18, Dated13.03.2018 of the
Regionalgilance & Errforcesrent Officer, NalgonrCa Unit.

2. Notice No.C-9IRVEO/NLG/NR-I/ 2Oa7, Dc1O.t2.2018 of the
Regional Vigilance & Enforcement Officer, Nalgonda Unit.

3. Letter dated.l.9.@.2018 fron tl e M/s.Sri B,laii Stone Crusher,
Prop: Sri.G.Peddulu.

4. This office Show Cause Notice No.5772/ RV&FO/ SRPT/201&

,"'tfffi'--"ar aau'd * fi*
Adverting to the subject and reference cited where in t]le Regional Vigilance &

Enforcement Officials, Nalgonda unit have inspected the Stone Crusher Unit held by
M/s.Sri Bal^ii Stone Crusher, Prop: Sri.G.Peddulu located at Ttronda Village,
Thirunalagiri Mandal, Suryapet District along with the officials of Asst Director of
Mines & Geology, Suryapet on 03-02.2018. At the time of inspection Sri.S.Yakaswany,
Supervisor of C-rusher was present. Further, it is noticed that on tlle day of irrspectiol
the technical staff have estimated t.hat the total stock of 3a1t} t\1F of finished metal of
differerrt sizes were avail.able at crusher site.

During t]re course of inspection certain available trip sheet books and inward
registers petaining to the dispatches of finished rraterial to va-rious parties were taken
for verification purpose and for ascertaining the pay'lxrent of seigrriorage fee to the
Goverrurent for the dispatc-hes quantities varioar.s sizes of meta-l ag8regates. After
werification of the trip sheet,/dispatch register, they have disPatched finished material
for a quantity of 6543 M3 to various consignees ttoo L8.06.2017 to 03.02.2018 uPto date
of the inspection, and at the tirne inspection there was a stock about 348 N& of finished
material available at crusher site.

In t}tis cormection the unit has issued notice to M/s.Sri Balaji Stone Crusher,
Prop: Sri.G.Peddulu requesting to subsdt tJle docurrrentary evidence by the way of
Transit Forms/Transit passes issued by t]:e Mines and Ceology of trawing paid
seigrriorage fee to tl-re Government against the ptocurement of raw lxraterial from his
quarry lease within (OZ) days frorr the date of receipt of this notice without fail.

Further it is subtrdtted that the M,/s.Sri Balaji Stone Crusher, Prop: Sri.G.Peddulu
subrritted docuirrentary proof oI having paid S.Fee for the dispatched quantities of raw
naterial for a quantity of 10O M3 from their quarry lease wide Perstit
No.PRZ}2109O07l0O03, De04.10.2017.

As pe! verification of above details, the total 6891 M3 raw material disPatch
penxlit obtained during the period frolrr 18.06.2017 to 03.02.20L8 oltt of 6543 NIF Procured
raw material from their quarry lease and 3.1t1 lv13 finished stock available at crusher site
which is included above raw material quantity and finally it is concluded that the
crusher holder has procu.red raw materjal for a quantity of 6341 M3 without Payment of
seigniorage fee in advance to tl.e Governsrent as on date of insPection of the stone

crusher is worked out as follows. 
(p.T-o)

o.t"a)R.ol:ms

--r_

Demand Notice No.sn 2/RV&EOISRI/r/2O18



Iilffi 6-ti

Furt]ler after verifying the coT rbined sr:rvey inspection leports and 'lisPatch

pertrlits obtained by the lease holders since inspection of quarry lease uP to 03'02'2018

fro^ A""t. Director of Mines & Geology, SuryaPet and detected the following stone

crlsher plant site r /ere taken for verification lrurPose and for ascertafuring tl.e PaJrment

of seigrri-orage fee to the Government for the dispatches quantities various sizes of metal

aggrelgates. 
-After verfication of the trip sheet/disPatch r€grster' they have dispatched

finished material for a quantity of aiqt Ms as per Telangana State Minor Mineral

Concession Rules 1966 ana issued a notice to lease holders and ditected him to shor /

cause as to why action shall not to be initiated for illegal quarrying operation and

dispatch Permits ob'tained witltout oPerating of quarry lease' In resPonse to the notice

yorl t trrJ rrot subEritted any replay hence the officials hawe constmed tl:rat you are

liable to pay of Normal Seigionaiage fee along with (5) times penalty as per Rule 26 &

Rule 3a o1Tehngana State Minor Mineral Concession Rules 1966 as detailed below'

Flence the Regional Vigilance & Enlorceurent O{6cials' Natgonda unit has

requested this office to collect tie evaded norrrlal Seigniorage fee of Rs'4'E'575/ - and

along with five times Penalty of Rs'23,77,s75 / - totaling of RS'B'53'45O/ - tot

,rrr.rr]tt o.ir"a procurement of rninor rrineral as per Rule 26(3) (ii) of Telangana State

Minor Mineral Concession Rules 1966'

In this connection, through t]:e reference 4d cited' the Asst'Director of Mines and

Geology, Vigilance, Suryapet has lssued Shorv Cause Notice as to why action should not

U. ir.ii"t a 
"gair,st 

you for unautJrorized extraction of Stone & Metal quantity 6'347 l"tIs

withh 10 d+ froEr date of receiPt of this notice' failing whilh necessary action shall be

*****:",?H"trffi Iff '##trsHxfr ffi ffi ffi H'#
issued by this olfice to tiU date. X

In wierr, of t]re above circuflrstances M/s.sri Balaji storre Crusher, ProP:

srlG-Peddulu stone crusher unit located at Thonda village, Thirunaragiri Mandal

Suryapet District is here by requested to pay for Rs'28'53't15-O/- (Normaf Seigniorage fee

ot io.i,ZS,SZS/ - and along with Ave Hnes Penalty of Rs'23'77'A75/ -) for unauthorized

extraction of Stone & Metal for a quantity of 6,34\ ltlS' withh 10 days from date of

receipt of tlfs notice, failing which necessary action will be initiated under RuIe 26(3) (ii)

of Te-langana State Minor Mineral Concession Rules 1966 and realize the amounts under

R R-Act.

6a9l Mr
D Finished material

frorn 18.06.2017
dispatched as
to 03.02.2018

per outward register
(included 348 M3

finished stock noticed
550 M3

S.Fee covered quantity in M3 as per ADM&G, SRPT

records as on 03.02.2O18
ID

6341 M3which IS nottalMeandStoneri ofeBalalc tyquan
feeofundercovered

s.
No

Name of the l-ease
holder

Rate
of

S.fee

Normal
S.fee in Rs.

(5) tillre8
Penalty tn R8.

Total

1 6341, 75 4,75,57540 x,77,A75-OO 2&53150-00

(P.T.O)

--1

I

nD

Qty in
M3

M/ s.Sri Balaji Stone
Crusher, ProP;
Sri-G.Peddulu



HEAD OF ACCOLI\IT FOR PENALTY: --

-"o1 -

Non- Ferrous Mining & Metallurgical Ind
Mineral Concession fee rent and royalties.
Other receipts.

Asst. Director of

::3::

HEAD OF ACCOLIhIT FOR NORMAL SEIGNIORAGE FEE: --
tvtalor Ueaa: OtS: Non- Ferrous Mining & Metallurgical Ind'

Minor Head: 1O2 Mineral Concession fee rent and royalties'
Sub Head: OZ Royalty on minor minerals'

Major Head:
Minor Head:
Sub Head:

0853
t02

81

To 
o/'

lr/6.Sri Balari Stone Cnrsher,
Prop: SriG.Peddulu"
fhoinaa 6$, ft}inuratagiri (Iv0, Suryapet District

Su4yapet (FAC).

M
G'frr

Cnnw subrnifted to the Director of Mines & Geology, Hyderabad for favor of inforuration'

;#i ilffiffi ;; i-,. n"-g,";irnrgil.r.e & Enfo[ernent Officer, Nalgonda r,rnit for favor of

information.
C"pyl.-U..i""a a tlle Deputy Dii€ctor of Mines & Geology Hyderabad for favor of

information.
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ofM ines &

Dated: 06.09.20'18.

Sub:- Mines & Quarries Revision APPtication fi
Rep bY its ProP Sri G.Peddutu, SuryaPet
No.5712l RV&EO / SRP-I /7O1a, dt:18.04.2O1
Geology, NaLgon da - Disposed off - ord

Ref:-l.Revision APPti on fil.ed by M/s. Sri Bataji Stone Crusher, Rep by its Prop :

Sri G.Peddutu, Suryapet District , dt:04-05.2018.
. Govt. Memo No.2528i M.l(2)/2018-1, Dated:09.05.2018

Govt. Memo No.2528/M.l(2) /2018- 3, Dated:04.07.2018
Geotogy, HYderabad,

ted bv M/s. Sri Bataji Stone Crusher,
District aqainst the Demand Notice

8 of the Assistant Director of Mines E
- lssued.

?\
2
3
4-From the Director

Lr. No.5916/ R2-2 / 7O1A, dt:05. 07. 201 8.0
\>

\

&&&&
-2-^2(4V&.

\ >1 ln the reference 1'r cited, M/s' Sri Bataji Stone. crusher' Rep by its ProP : Sri

G.peddutu, suryapet oistrict,'niJe iit"i re"lrion apptication before the Government against

the Demand Notice No. Sziiriii'aeiilhpi tio'ta, b:sa.oa.2o18 0f the Assistant Director of

Mines & Geotogy, NatgonOi n't'"ttirr the petiiioner. was directed to pay an amou-nt of

Rs.4,75,575.oot - towards nJimai i"ig"i.i"g.'t." and Five times eenaLtY of Rs'23 
'77 'a75'o0t 

-

r^r,lirro t.r ns.2s.53-a50.:o6'jl'ioi'.t.u"-ut"a and transported the Stone & metaI for a

lr'"""toiv'""r eiii,fri'r.o,n tn. q'urry Lease, '^/ithout obtaining valid permits'

Z. Mls.sri Bataji Stone Crusher, Rep by its .Pt9p ' S'] G'Peddulu' Suryapet District' have

contested that they n.ru griii"Ji'ciioi hoJgn sione & Road Metat over an extent of 1 o0

Hects in sy.No.6ar ot rnon; (-v],rnittit'gitir"randal" Suryapet District for a period up to

14.17.2017. Further stated;;JtfiU il;G;;irre rinisnea mitiriat to Government works ontv

and the consumlng Exu.utire b*epu,irn-.i.iti nir" deducted the seigniorage f€e from the work

bi,.s and credited tne sameio t"rinei Department account. For which they have consumption

evidences are avaltabte for the quantity shown as excess in Demand Notice' Therefore'

i.qr.ii.a to verify and set aside the Demand Notice'

3. ln the reference 4,t, cited, the Director of Mines_& GeoLogy, Hyderabad has stated that

the Assistant Director of d;;ii'e-";i;;t,-i,r.vuput District i-nformed that the lessee has

excavated and transportei'in. S1.""-A 
-,ir.tat foi a quantity of 6341 M3 from the quarry

iJ"ri *iit"ri"i;ining vatid Permits' Hence' the Demand was raised'

4. ln order to dispose of the ReYision AppLication' .a. 
Dersonal hearing was conducted on

07.o7.2018 and examined ;"';;t;;;; ;;t'''i"nt' fit"d before the Revision Authoritv after

hearing the contentions ot'Uotn-ittt Parties and 
-o! ?er^usat 

of record' it is noticed that they

supptied the materiat to CIiuin-tni 
-*oitt' ln Ra B Dent and Panchavat rai & lrrigation

Dept., and they got ,rpp.ii"g tJatnces for.the- excessive ouantity shown in the Demand

Notice. Hence, it is oirecieJ"tnl Assistant Director concerned to verify and reconcile the

matter with the evidencei ;uu.iia.l-Lv ,n" petitioner.- lf found in order, the Revision

petition is attowed, otn.#r"l-NorInJ #ignio.ug. fee atong with one time penalty wiLt be

cottected for un-reconcitei' ii"ir" "i 
in"- qruniity. lf the-ReYision Petitioner repeats the

same breaches tn-rfilic," t[:';;"riv ig$-!L1te cancetted. Accordingly, the Revision

Application is disposed of 'n'a"'ii'it 
il-a of r"tunguna state Minor Mineral concessign

Rutes, 1966..

5. The Director of Mines and Geology, Hyderabad shatt take necessary further action in the

matter accordingty.

JAYESH RANJAN
PRINCTPAL SECRETARY TO GOVERNMENT & CIP

To
\ y',t/s. Sri Bataji Stone Crusher,- Proo : Sri G.Peddutu,

Thonda Vitl,age, Thirumatagiri Mandat,
SurvaDet District.
rt 

"'Oi?ector 
of mines and Geotogy, Hyderabad'

CoDv to:
i#tirrir,un, Director of Mines & Geotogy' Suryapet District'
sFlsc' 

/ /FoRWARDED::BY oRDER/ /

*"

,

ECT NOF ER

. .*rNtv 6xuR€ -L l\
GOVERIIMENT OF TELANGANA

INDUSTRIES AND COMMERCE (MINES.I) DEPARTMENT

I
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Atnr,u 6*ua.E -fi-
GOVERNMENT OF ANDHRA PRADESH

ABSTRACT

Public Works - Reforms in Public Works Departments

rimpfltcation of Tender Procedures - Orders -Issued'

IRRIGATIoN & coMMAND AREA DEVELoPMENT (PW:CoD) DEPARTMEN T

G.O.Ms.No.23, Dated: 5th March, 1999.
Read the following:-

Revision and

.Ms.No.117 to 182, I&CAD(PWCOD) Dept', Dt'27'09'197'

.t,tr.tto.Zf to 26, TR&B (B.III) Dept', Dt'6'2'98'

.Ms.No.99, TR&B (Roads.I) Dept', Dt'9'6-9-8' 
^

.Ms.No.132, TR&B(Roads.I) Dept., Dt: 11'8'98'

OR.DER:
l.Governmenthavefromtimetotimeinitiatedseveralreformsin
tendering for public works with a view to bring in simpliflcation of

pioi"ouftt, greater traniparency and to ensure better quality of works'

2. Government issued orders in the Gos 1st and 2nd read above

introducing comprehenJv" i"fot" streamlining and standardizing the

frocedurei for calling tenders and award of contracts'

3. Government constituted Cabinet Sub-Committee in GO 3'd read

above to review uno tfig"ii-in tneir reforms in tendering procedure and

allied matters'

4. Accordingly, the cabinet Sub-Committee had gone into various

aspects of the existing ;t;;;;ttt of sanctioning estimates and, tendering

system and submittJJ 
- 

u 
- t"pott to - Goveinment' Based on the

recommendations of if," CuOinLt Sub-Committee' Government issued

"=ri:.r"r''i#'6J 
+;; ,"ia 

"-u"r", 
ordering fu.rrher tender reforms with a

view to curb collusion ;; ;;;;i; ptuttit"i adopted bv the contractors in

the tendering Process.

1. G.O
2. G.O
3. G.O
4. G.O

5. After issuance of the aforesaid orders' complaints 'were 
received by

theGovernmentthatthecontractorSWerestillindulginginunfair
oractices and colluding * fif'l i""Oers' G-o-vernment' therefore' with a

view to take stringent u.tion 
-in 

such cases, convened a workshop on

10.11.98 with the t"p'JJniutiu"J of a'itO"o' Association' Contractors

and Government officiall-t-o'"riiit it'"it views.on rurtner Reforms required

to be introduced. The til#;; ton'tit't"o *ittt tt'l" representatives of

the Builders Rssociai# ""a 
-c*"t"ment officials' after thorough

examination or tne conl?n'*'"'*sLJ in the workshop has made certain

i"Jom.enOutions to Government'

6. Government after careful '::n:19:'ut]on 
of the Cabinet Sub-

Committee and in p"n''i'-modification of the orders issued ln

Go.Ms.No.132, rR&B ['1;i:; ii:i;'e'se issu"o the followine orders rn



lL, -

respectofTenderproceduresandotherallied.mattersrelatingtoallthe.
pubtic works o"pu.tr"niJ;;;r;-i;;e and fair competition in award of

pubric works and to urint in greater transparency in tender procedure.

i) The maximum, ceiling of .excess 
tender oercentage shall be

15o/o inste#"oi-ii"i' The lower limit and the conditions

thereforwirr-ue.cor,tinued.Nonegotiationswillbeconducted
with the tenderers'

ii) In order to rnijnlui" anonymity' tender schedule shall be

supplied "" 
ptyrn""| of a cost to,anv contractor interested in

tendering' f[I'present practice of collecting EMD at the time

or sale ";";J;;;;";[r'"a'i"t 
shall be dispensed with'

Hereafter, tf''rt tontratiors shall pav the EMD at the time of

fllins their l;;dt;' ;;ments oniv"The EMD shall be at the

rate of f"z" oi'"tiimiie contract value and it shall be-paid in

full, without"cont"iiion' either in the shape of a Bank Draft or

unconditional Bank Guarantee' ^t ahr'=i
iii) The .o"ttuttloit"' tnuf f have. the facility of obtaining

mobilization advance upto 10o/o of contract value on works

costing more-than Rs'l Crore against bank guarantee which

will attract s]uliaUie rate of interest' The advance and interest

shallbe'u.o,.[Jfromthecontractor,billsinappropriate
installments'

iv) For the w"ort<s costing upto Rs'10'00 lakhs the existing

procedure 
"j't"rr"ttits-grvlb 

in the form of crossed Demand

Draft at tn"'ti'" oi fillng tenOer schedules shall be allowed'

rhe elisiuiiit; ;;it";i" ;h;ll not be made applicable for these

works'
v) The contractors will no longer be required from now onwards

to proOuce c-l"i*ntu certificate from the Mines Department

ano seig;o;;;;h;;e* will be deducted bv the concerned

wo.ts oepli;;'i it;; the bills of the Contractors for the

materials used on the work onlY'

vi) rhe conti-J;r; ;ita be ailowed the facility of deduction of

sales tax Jthe rate of 2o/o at source and be exempted from

producing ihe clearance certificate from Commercial Tax

DePartment.
vii)ExpertCommitteesatdifferentlevelsshallbeconstitutedby' 

HdD,s to resolve the disputes of the contractors in so far as

technical issues are concerned.
viii) To resolve the problems of the contractors vis-i-vis the

Government, an institutional mechanism will be created at the
district level with the Collector as the Chairman and at the
State Level the Chief Secretary as Chairman to review
periodically and to redress the difficulties of the Contractors.

ix) To enforce proper quality control standards in execution of
works, the performance of the Contactors and the Engineers
in charge of the work shall be graded by associating



t

professional bodies and suitable incentive / punitive system

will be implemented on the basis of such grading and.stern

action will o" iuk"n for defective works against both the

Engineers as well as Contactors'
x) Qu-atity controi sniit hereafter be the primary responsibility of
' 

tire Engineers executing the works'
xi) In ord6r to prevent co'ilusion amongst the tenderers' fo.r the

first two t"r'i"i calls if the premium quoted are found to.be

high / abnorrif,-if'.r" works shall be entrusted to the reputed

contractors on selection basis by the competent committees

at the distriii tevei upto Rs'1 Crore and at State level above

Rs.lcroreu'p"'c'o.+.hreadabove.TheContractorsinfive
members "..f 1i,u from out of the published ..lists of the

contractors *ith p.o'"n track record shall be called upon to

quote their pii.6s and the lowest among them shall. be

awarded the work within the maximum ceiling limit

Prescribed.
xii) As a measure to encourage good contractors' the procedure

of registration shall be ra[ionalized and made more scientific

by inlroducing a grading sys-te.m'/ which will take into account

the technical iuaiificatldns of the contractors' their standing in

the civil contract fields, past track record of execution of

works, o*n"itnip oi ptant anO machinery' financial status and

training anJ- riembersnips in professional bodies' The

contractors 
-with- 

history' of litigation will be suitably

downgraded / black listed or debarred'

7. In order to avoid 
'amO'guity in implem-enting the order' detailed

giio"iin"; iie rormutated in ainexures I and II to this order'

8. The above orders shall come into force with immediate effect'

However these orders't;;ll be made applicable only for the tenders

invited after issuance of the GO'

9, The Engineer-in-Chief, I&CAD Dept'' and Chairman' Board of Chief

Engineer (BOCEs) shall fuinish necessary proposals for making suitable

"rinJr"itt 
to the existing codal / APSS provlsions'

10, This orders issues with the concurrence of Fin' & Plg' (PW) dept''

,io" tn.iic.o. No.sP/33 5/F 8(2) I 99 -L' dt' 3' 3's9'

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA

PRADESH)

P.K.AGARWAL

SECRETARY TO GOVERNMENT (PTOJCCtS)

Ii" enoin."r-in chief, Irrigation wing' Hyd' .,

iffi EtilH:rt flfi lir mu:ltl']"?'1i?'1:
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ol NDUSTzuES AND CO

Og'MrNo' 
280'

Ducd: I lu tuly, 1994.
Rcad thc followiog-I 3:3:ffin::tuffi;ffii$l,'

;' G.o.MgNo.29,lnr
;:. 6.o.lls.No.528,lr
5. G.O,lvls.No. lI0, I
6. Frcm tne. rresdent, Andhra pradesh Waddcrq Vaddi,- 

Vaddilu Samkshcnra Surgm, Hydcmbad, reprcscntatim
Dated:5.6.1994.

7. From thc Dircctor of Mincs aud Geology, Lr. No. ?064/K4t87,
dr: 22.6.1984.

tlt*

0RDER:-

b the G.O. first Ead abovc' it was grdsred lhil all stone wo*es by proftsoion

ffi ["1#H"ffi"ffi Ht'ru'i',#il,1'HiTTffi]i."T"ffi #,

*mffi**qt*,W'"I*'x:tr#ffi ffi,ffffip-r' ;I?#ffiffi'"#*:'

*x*.lm'ryff*UgParishads rnd othcr oontn
Wddcras or othcr Profess

,ffififfiffiffiffisffi$'
Sociciics and tbat thc lcasr

ux,Wg;m+ffiU
rmdcr lrcm-l of Scheduls
orda spccified bclow:

Apnt Ot,ta-l€, \rt1
f--

Pmhssional Woddarss mdot Scigniorqge fcc and isuc

rg



il' fri$,$ililf*ffit'-*"*e 

and Busincssmen who

Hj#'g*#rffiffiu

t*ffimr****q*m*l;**
-ffi#
?. Thc Director of Mines and Geotogy strall tske ocoelssry firrthcr aoion

acoordioglY.

tBf oRDrr AI.ID IN rIIE NAI{E oF rI{E GovERNoR oF An{DlIRAiHil},

PRINCIPAL SECRETARY TO GOVBRNMEI'IT,

To:
tho Diresor of Mine and Geoltigy, Hyderabad'

C.opy to;
A[DeputyDirecton of Mincs irnd Geolbgrin thc State.
All tust Directors ofMines and Geology in the Stata
TlcPrresidort, Andbra Pradesh Waddera, Vaddi, Vaddila Samshema Sangam,

H.No. 5-l l5/l-C, Moosapet, Kukapally Municipality,
Hyderabad-S000 t 8.

Thc Special Secrctary to Chief Minister.
The Indusrics and Commcrcc (Mines_ll) / (Mines-lll) Departnent.
Thc commissioner of InformatL" 

""ai"uii" n.iuiiois, nyaerauad.fic Public Retations ofEcer, Cenerai ea*r"ir*r." (publicity C€ll)

//FORWARDED :: By ORDER//
Sd/- xxx

SECTION OFFICER.

2tq


